CONTRAL Awind e liCAI VL THRIBUNAL
ALLAHADAL BLHOY
ALL AHAD AU,

C.A.ND.Q?.Z of 1986

and Kithore Jushi vt Arplicunt
Vs,
Union ot lnuie &
Gthers, PR Kespondents,

v | ' |
v.C.

Hon Mr, Justice lU.Ceurivastave,

Hon, Mr, K, Cbayya, A.M, -

(ty Hon.Mr,Justice L.C.arivastave,V.C.)
The applicanmt yhc i3 & graduate ano holds Post-

Graduate Uiplema in Journglism, uas appointed as helper

in the year 1975 in the office of the Superintending

Enginesr, Door Darshah Kendra, Lucknou. Although he

hes completed 11 years of service he was not prumoted

to the hinher grade whilc the other persons, uvho are
whose names hzve

juniors to him, héve_been prometed,
besn given in the petition, Though the applicent uwas

~-mafpe quulified than them his reépresentstion did not

Z <””W ~br'yiﬂa'\'g“‘any result and because of his representation he
,yf" ?ds been trensferred tc Kanpur Kendra vide order

duted 1 4 1966, This tranafer order has been challenged
. ;igéw on a /;rlety of grounds, including family difficulties,
a tle has also prayed

‘~<wdnabilxty to meet expenses, etc,

For promotion te the higher post, o interim erder uas

granted in his cuse . Transfer ordors are passed in exigency
N :
of thie clituation, Thu gaso ag stcted by the applicant or contreovertc:

Ly tme responderts does not make out any cate of malafide ur any
delliberate attermpt on the part of the reependents to transfer the

fc & matter of fact the respendents have ctated that

1

applicant,

....2




0';

they hove gueuen the peesons on to why the applicont has bocn

trancferred,

e S. for as aivian promat on s Euﬁccrnvj, 1t ha~ bein
stoted thot the  helpers whio wen guzcenaful in the tect and
inborves g e appointer oo o freuh appointue drpespoctive
of thuar oundurdtys The departoontol condidaotee proesenssing tho
cendidutoeso

ruguislito gqualifigetione have to computu‘uxth nutalde

in the open compitition and the applicant could not app.ear to

Conpeta ano that s why he was not promoted and others were

promoted, There appears to be no ground to interferc with the

transfer order and accordingly relief has got to be rejeciod,

Ja. So far as the promotion is concerncd, as the applicant
has completed several yvare sorvice, in cuwe the spplicant fulfilsthe

\. i
"requisite conditions aad-Te- ot i1l 4e- GBri-hocusa<divecini<ttint there

is no reason why his caso for promotion like any'other peraon
shall not be considered, In case there la no channel of pramotien,

3%pd if ho is entitlad for higher poat by way of competitinn, ho

"will elso get pramation, The respondent should not deprive him of
tho opportunity to Conpoto yith othere in case he io not inoligible

for tho wumu, The application stands disposed of ir the sbove

torm?:)\No ordor as to the costs, ;
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